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(ii)  Statement    by    Government 

accepting the.above Report. 

II. Statement (in English and Hindi) 
giving reasons for the delay in laying the 
papers mentioned at (2) above. [Placed in 
Library) See No. LT 2354/97 fop I   and U]. 

REPORT OF COMMITTEE ON 

PUBLIC  UNDERTAKINGS 

SHRI DIPANKAR MUKHERJEE (West 

Bengal): Madam, I lay on the Table, a copy 

(in English, and Hindi) of the Eleventh 

Report of the Committee on Public 

Undertakings on "Sickness in Public 

Undertakings". 

LEAVE OF ABSENCE 

THE DEPUTY CHAIRMAN:    I 
have to inform Members that a letter has 
been received from Shri Tri-dib Chaudhuri' 
stating that due to indisposition he is not in a 
position to attend the 181st Session of the 
Rajya Sabha. He has requested that he may 
be granted Leave of Absence from all the 
sittings during the 181st Session of the Rajya 
Sabha. Does he have the jpermssion of the 
House for ' remaining absent from all thg 
sittings of the House during the 181st Session 
of the Rapya Sabha? 

(No hon. Member dissented) 

THE   DEPUTY  CHAIRMAN:      Per-  
mission  to remain absent is granted. 

RE:   QUESTION   OF PRIVILEGE 

)� .  ��.� �� �� � �/ह � "�  ( � 0r�) : ����, 
�7!� �� !��$� ���� ह� �3�*��� ��  ����  0��� 
�
...(s� �S �')... 

THE  DEPUTY CHAIRMAN:   I have 
with me  five notices. 

)� .  � �. � �� ���  �/ह �" � : ����, �ह �� 
�3�*��� �� �*�� ��!
 8���  ���!� �%� ह� �ह 
�� ;�* �$�Q_$ 8+�  �� ह��� ��  0��� �
 ह7 � �ह�" 
�� *
�*�� �� ह��� ��  ("�� �� ���&*�ह
 ह�6, 
����  0��� �
 2 %0�
 ��
 ह� � �� %0� ��
 ह� 
“�)��!��” |�” �
 � �ह����, “�)��!��” �
 
%0� �
 ह7��� ह7 –“Government feels sore 
about Naijma’s rule” �ह����, “��.�! |�” �
 
%0� �
 ह�T�� ह7 –“UF says. Najma to be 
blamed for defeat of Bill on floor.”�� ��!\ %0�
 
(��-(�� ह7 � �ह���� , 8� ��!�
 ह� �� �� 
��! �
 ���4��  0w� �
 !� 5 0�!� �� 2��!$ 
�O�$
� �� ���� ��� <� ����  0�� ह�i� !� 
$�6� �� �O�$
� �� ���� � �ह ह�i� �� 
���
�! P� <� ����  0�� �ह�" �� 0ह� ह�6 � 
�ह����, ,� ���&*�ह
 ��  �"0": �
 ���!5$� ��ह0 
�ह +����� ह7 �� – 

 
 
"A senior Cabinet' Minister claim that the 

Deputy Chairman has taken an unusual step 
and refused to-   adjourn the House    after 
5.00 P.M. despite please from the Leader      
of the House,, Shri    Jaipal Reddy, and 
thereby set and new procediire    in-terpretmg 
the sense of the House as the wiU of the 
majority."   �ह����, 8� ���� (%0�� �� ��z�, 
�7 ���� (%0�� !हK �z �ह� ह� � �:� �� “��.�! 
|� ह�, ���
 �ह ��� ह� �� – 

 

There he says, "Despite the bad floor 
management which has caiised the defeat of 
the Bill, a senior. Front leader said, the defeat 
was caused by-the unprecedented decision of 
the Chair to extend the session beyond 
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5 p'clock. He told an informal gathering of 
reporters that thfe Govem-meitt has not even 
expected the Presidential and Vice-
Presidential Elections (Amendment) Bill to be 
taken up at all as the House was due to 
adjourn at 5.00 P.M. Explaining what 
happened, he said that the BJP asked the 
Chair to extend the time for discussion, the 
Deputy Chairman did.allow it." 
 

�ह����, ,��� /���� ,� ह��� �
 O�� 
(*��!!� ह� ���
 ह� ? �ह����, �ह �� ,� 
ह�i� �
 �" $�Q_$ ह� <� ��_$
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 You have to put it to the H6use. 
 
8�!� ह�i� �� ��$(� ���� <� ह�i� �
 �0 
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��+ P� �ह
 �*�� �N��� ���� P� � 8��
 ���!� 
0�� ����  ह� ��� ��ह �� *ह�" ���� ��  <� ���� 
�*�� �� hM*5$ ���� ���� ह�� ,� ह�i� ��  
�" $�Q_$ ��  �*�� �� �3�*��� ��  �I� �� ����, �7 
8���   ���!� 35��� ��!� ��ह�� ह " �  

 

SHRI SATISH PRADHAN (Maharashtra): 
Madam, I assocaite myself with the notice 
given by Prof. Malhotra. 

SHRI JAYANT KUMAR MALHOUTRA 
(Uttar Pradesh): Madam, I associate myself 
with the notice given by Prof. Malhotra. 

SHRI SATISH AGARWAL (Raj asthan): 
Madam Deputy Chairman, I have also moved 
a motion for breach of privflege and contempt 
of the House. I have got total proceedings of 
that day. My colleague, 
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Prof. Malhotra quoted from the Pioneer as 
well as from The Asian Age, Now, there is 
one more newspaper which has given a 
weekly round-up of the Parhament 
proceedings of the Lok Sabha as well as the 
Rajya Sabha, his is The Rajasthan Patrika 
published from Jaipur. It gives a total weekly 
round-up. It says, "Rajya Sabha— 
 

.�'*�� �� �� � �!� �"* 3���o �"#
 
����� ��t
 !� ,� ����� ��  ��� ���	���� �� 
ह
 ��Q����� Nह���� ��4ह�!
 ��! �� 5P��� ! 
����  ����!  ��  ��� ��! �
 ���&*�6 �� (�!
 
0z��� � �ह 8��� ����� ��� .��� ��t
 ���� 
*��AN !��� 	 � �� �� ����! �
 ��"� �"* ���
 
3�'�� 3��Q	 ह� ���
 ह� �� ��� �� 5P��� ��!� 
�
 ��"��� !हK ह7 � ���	���� ��  �!o&� �*&P� 
���� P� <� ,� �!o&� �� ("���
 �N�!� ह
 
(�����"�#� 3�
� ह��� ह� � (�!� �".�:! �� �
 
(;*�� �0�* ����� �ह� � ���	���� !²�� 
ह����d�� !� 	
 ����� �� 0w� ��!� �
 (�
� �
 
��4�� 	���� ��5� $� �� �� !हK ह�� �“ 
  

,���  8�� ��%� ह�8 ह� 
  

“����� (�!� ��5�\ �� � �
 ��ह �� 
e��� !हK ��6 � ��"�
� ���& R�*5P� �
 �*+��� �� 
�ह �_��ह � ��� !� !� P� �“ 

So, the name is out. He told the infonnal 
gatheriag. Now the question is if a motion is 
moved by the Leader of the Opposition for the 
extefl-sion of the time, and if the House 
agrees to it, the time is extended. What should 
be done in those circumstances? Firstly, he is 
not the Leader of the House. May I draw the 
attention of the hon. Members to the Rules of 
Procedure and Conduct of Business in the 
Council of States? Rule 2 (1) says: "In these 
rifles, unless the context     otherwise 

requires;—.."Leader of the Council" means 
the Prime Minister, if he is a member of the 
Council or a Minister who is a member of the 
Council and is nominated by the Prime Min-
ister to function as the Leader of the Council." 
Shri Jaipal Reddy is not a member of this 
Council. He couM neither be nominated as the 
Leader of the House nor could he assume the 
powers of the Leader of this House. This is 
also an insult to the House. So, I wanted to 
clarify this point. Now the second point is 
this. I have got a book. What happens in such 
circumstances? It is a book called "Mr. 
Speaker: Role and Functions". It is brought 
out by our own Lok Sabha Secretariat. I refer 
to page 251. 

"In no case would it be justified for a 
Speaker to us© his powers arbitrarily or in 
such a manner as to prevent the House from 
functioning. In so far as the duties and 
responsibilities of the Speaker in India and 
his relations with the House are concerned, 
it would be pertinent to refer here to the ob-
sefvations made by the Committee of 
Presiding Officers headed by Shri V. S. 
Page, Chairman of the Maharashtra 
Legislative Council, in its report submitted 
to the Conference of Presiding Officefs of 
Legislative Bodies in India, held in 
October, 1968. The Committee fnter alia 

stated: "The principal duty of the Speaker is 
to regulate the proceedings of the House 
and to enable it to deliberate on and decide 
the various matters coming beforfc it. Thus, 
in considering the various notices or points 
raised before him or adjournment of the 
sitting or placing matters before the House 
and the like, the Spea-'icer should always 
hear this in mind and, where in doubt, he 
should act in favour of living an 
opporttrnlty to the House to experes itself."' 



295     Re: Question                                [RAJYA SABHA]                          of Privilege       296 

 
Madam Deputy Chairperson, I quoted 

from the Conference of Presiding Officers. 
This is a book. This is not a BJP document. 
This is a book on "Mr. Speaker: Role and 
Functions". 

Now this is another book "Rajya Sabha at 

Work". I refer to page 231, (Interruptions).  

THE MINISTER OF STATE IN THE 

MINISTRY OF CIVIL AVIATION AND 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRIMATI JAYANTHI 

NATARAJAN): Madam, there is a point for 

clarification. Mr. Vijayl Kumar Malhotra has 

apparently given notice of a breach of 

privielge. (Interruptions)... 

SHRI SURINDER KUMAR SINGLA 

(Punjab): Madam, kindly listen to us, 

(Interruptions)... We have all given notice of 

a breach of privilege. (Interruptions) ... Let 

us submit to the scrutiny of the House his 

reported speech. (Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN; 
Madam, I am not explaining anything. I am 
seeking a clarification from the Chair. I am 
not interrupting you.   (Interruptions)... 

THE DEPUTY CHAIRMAN: Let her 

speak. She is the Minister of State for 

Parliamentary Affairs. 

SHRIMATI JAYANTHI NATARAJAN; 

Madam, I am just seeking a clarification. 

(Interruptions)...! have to seek a clarification 

on a point. B&. fore saying anything, else, I 

would Hice to. place on record that we have 

the. greatest respect for the decision Of the 

Chair. Whatever decision was taken by the 

Deputy Chairman or by the Chair is held in 

the highest respect.. Nobody has questioned 

it. Nobody is casting aspersion on it. 'Nobody 

is. casting any blame oh it. Something has 

appeared in the Press acfributed to Mr. Jaipal 

Reddy. Mr. Vijay Kumar Malhotra has given 

a ^wwh of privilege    notice    against 

him. He has spoken on it also. Madam, it is 
for the House^ for the Chair, to take a 
decisjton on what has to be done in respect of 
the breach of privilege. Following the 
precedents Madam, he has been allowed to 
mention what a breach of privilege contains. 
If Mr. Agarwal has also giuen a breach of 
privilege notice and if he wants to speak 
about it, it is okay. But when Mr. Jaipal 
Reddy is not iiere, I request most sincerely 
that we should not convert it into a debate! It 
is not a debate. If Members have given 
notice'of a breach of privilege without 
knowing what had exactly oc-curred, whether 
Mr. Jaipal Reddy had actually said 
something,.. (Interruptions)...     .     , 

SHRI TRILOKI NATH CHATURVEDI 

(Uttar Pradesh): It has come in all the 

Papers, Hindi and English. (Interruptions)... 

It has come in nine newspapers.   

(Interruptions)...' 

SHRI SURINDER KUMAR SINGLA; 

Madam, it is not a point of clarification. 

(Interruptions)... It is a serious matter. 

(Interruptions)-.., 

SHRI TRILOKI NATH CHATUR-VEDI: 
If they had known about it and if they wanted 
to contradict it and to express regrets, they, 
should have done so earlier. (Interruptions)... 

Even Mrs. Jayanthi Natarajan, as the Minister 
of State for Parliamentary Affairs, should, 
have expressed regrets as soon as she saw it 
in the Press. (Interruptions)... 

SHRI G. SWAMINATHAN; (Tamil 

Nadu): They are trying to defend an 

indefinsible position. This is horrible. 

(Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN; 

You are not allowing me to speak. 

(Interruptions)... Let me say what I want to 

say. (Interruptions) . I am not contradicting 

anyone. (Interruptions) ... You are not 

allowing me to speak.  (Interruptions)... 

THE DEPUTY    CHAIRMAN: I am,  

allowing you. (Interruptions}... I am-trying to 

restore order.     (Interrup-tions),.. 
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SHRI SATISH AGARWAL: By pleading 

this way you are aggravating the offence.   
(Interruptions)-.. 

SHRI TRILOKI NATH CHATUR-VEDI; 
After all, the Members of the Government 
have seen the newspapers. Mr. Reddy, as the 
Information and Broadcasting Minister, gets 
all  the  newspapers.   (Interruptions).. 

             SHRI SATISH AGARWAL: If Mr. Jaipal  

          Reddy is not present here, it is  not  our   

          fault.(Interruptions)… 

           SHRIMATI JAYANTHI NATARA-ilAN: I           
         am appealing   to the Chair. (Interruptions)... 

THE DEPUTY CHAIRMAN: Don't 
involve the Chair, please. (Interruptions)... 

SHRl SATISH AGARWAL: It me finish.  

(Interruptions)... 

SHRIMATI JAYANTHI NATARA-JAN: 

Madam, I am leaving it to you-

(Interruptions)... 

THE DEPUTY CHAIRMAN: No, no. 
Don't leave it to me. (Interruptions)... Please 
«it diown. (Interruptions) . Please sit down. 
(Interruptions) Just one minute. 
(Interruptions) Please sit down.  
(Interruptions)... 

SHRI TRILOKI NATH CHATUR-VEDI: 
To raise an issue of privilege we are not to 
wait for the Minister. (Interruptions)... 

              SHRI  C.  SWAMINATHAN:    We   need           
          not wait for the Minister to raise a matter of     

          privilege. (Interruptions).- 

SHRIMATI     JAYANTHI     NATARA 

 JAN: I liave not asked for the House to wait 

for the Minister.(Interruptions)... 

SHRI G. SWMINATHAN: What is this, 

Madam? (Interruptions) .. Suppose Mr. 

Jaipal Reddy does not come, that doesn't 

mean we cannot raise the privilege issue. 

(Interruptions)... 

SHRI VAYALAR RAVI (Kerala): 
Madam, she is obsetructing the proceedings.     
(Interritptions)...  We    have 

alt given notice. (Interruptions).- She is no 
more a Member. She is a Minister. 
(Interruptions)... Madam, the Minister 
cannot take the floor like this when Members 
have given notice and they are speaking. You 
are allowing the Minister to-speak. But she 
cannot take objection to the references made 
here,."SIie is drawing the Chair also into the 
controversy. It is the privilege of Members of 
this House to speak and the Minister is not 
expected to object to it. She cannot do    
xh^t.-(Interruptions). … 

SHRIMATI JAYANTHI NATARA-JAN: 

Madam, I have not objected to anything...  

(Interruptions)... 
 

� �� ! ��  '� �� (��  �
 � 0� $ 1�) : ����� 
��ह0 �� ��� �ह4$ �
��� ...(s� �S �')... 

Let him  finish.-.(Interruptions)... 

SHRI   VAYALAR   RAVI:   You   cannot 
speak.          No     no... (Interruptions) ... 

You cannot do this. ..(Interruptions).. 

SHRIMATI JAYANTHI NATARA-JAN: 
Madam, I am not at all objecting I am only 
asking. . (Interruptions) ... 

SHRI TRILOKI NATH CHATUR-VEDI: 
In the morning, when the business was 
discussed, nobody was present there. Neither 
the Minister of State (for Parliamentary 
Affairs nor tlie Minister himself nor any 
other representative was vxe^ent.. .(Inter-
ruptions).. . 

SHRIMATI     JAYANTHI      NATARA- 

JAN: Madam, the business is discussed at 

the Business Advisory-. (Interruptions).. . 

†*Transliteration in arabic script. 
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THE DEl'UTY CHAIRMAN; Now, please   

sit  down.-  (Interruptions),… 

SHRI VAYALAR RAVI: You cannot 

object to it. You cannot do this. Madam, 

don't allow... (Interruptions).. . 

SHRIMATI JAYANTHI NATARA-JAN; 

Madam, this intolerance has... 

(Interruptions)... 

THE DEPUTY CHAIRMAN: I received 
five tb six notices. The matter is hot of the 
Chair. The matter is of the House. As 
mentioned in the notice, it is contempt of the 
House because the decision was taken by the 
House. The Chair is bound by the House and 
not by my decision. I am here not only as the 
Deputy Chairman, but I am now also the 
acting Chairman. The question is: Is the 
House supreme or the Chair supreme? In my 
opinion, it is the House vvhich is supreme. It 
has always been that the House is supreme. 
Mr. Narayanan has said this. Dr. Shankar 
Dayal Sharma had said this and Mr. Van-
kataraman had said this. They are the three 
Vice-Presidents I worked with. The House is 
supreme and if the House has taken a 
decision, I have no other way, the Vlce-
Chair-man has no way or even the Chairman 
has no other way but to bow before the 
opinion of the House. They are talking about 
contempt of the House.. I am only directing 
the discussion- It was the will of the House 
which they were talking about-rhey are not 
talking about individuals. It is the institution 
about which they are talking about. That is 
what he is talking about. 

SHRI SATISH AGARWAL: Madam, 

Deputy Chairperson, my Motion basically 

mentions abour the contempt of the House 

because the House took a decision to extend 

the time-Sty, I am referring to page 231 of 

the "Rkjya Sabha At Work" which says. 

"The question whether a matter complained 

of is actually a breach of privilege or 

contempt of the House 

is entirely for the House to decide. The 
question shall be restricted to ;i specific 
matter of recent occurrence and (ii) the 
matter requires the intervention of the 
House." 

I am not going to quote the many cases 
which have been reported here. Page 215 
says, "Penal proceedings for breach of 
privilege should not be taken unless the 
attack on the House, its Presiding Officer or 
members is of a serious nature and is 
calculated to diminish the respect due to the 
House and thus lessen its authority. On ^4 
May, 1990, the House adopted a resolution 
holding that a statement of a former Member 
of Parliament (Shri K.K. Tewari) as 
published in the newspapers that day brought 
the office of the Chairman of the Rajya Sabha 
to indignity and constituted contempt of the 
House. After seeking confirmation of the 
statement, the contemner was, as 
recommended in the resolution, summoned to 
the Bar of the House and reprimanded." My 
notice is for contemt of the House. So, it is 
for the House to decide, not for Mr. Jaipal 
Reddy or Shrimati Jayanthi Natarajan. He has 
committed a gross contempt of the Hor*e. 
The House extended the time on the motion 
moved by the Leader of the Opposition. Now 
you are attributing everything to the 
Presiding Officer of the dsty. You are 
blaming her. This is apart from the point. But 
this is a contempt of the House. The 
Chairman is a part of the House. So, T 
demand that the House should immediately 
take up this question, summon Mr. Jaipal 
Reddy—he is not a Member of this House—
to the Bar of the House and reprimand him or 
give punishment appropriate to the 
circumstances of the case. 

SHRI TRILOKI'NATH  CHAT-
UR\TBDT: Madam, he had full three days to 
express regrets. He did not do that. This news 
has appeared in all the newspepers throughout 
the coiintn'. 
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SHRI G. SWAMINATHAN: Ma-dam,  

will add one hing. According to May's 
Parliamentary Practice, it is well known that 
under the West minster system, when the time 
is fixed for adjournment and if it is to be 
extended, the Chair takes the permission of 
the House to do so. If such permission is 
given, the Chair has to extend the House. It is 
the usual procedure. So, you have very rightly 
said that you have to obey the mandate of the 
House. The Chair cannot go contrary fo the 
mandate of   the  House. 

Mr. Jaipal Reddy made a statement. He is a 
very senior Member and he cannot say that he 
is innocent of the rules. When he was sitting 
here, he was always raising such procedural 
issues and advanced many pertinent points. He 
was always speaking on rules. I am sorry he 
has made such a statement. According to him, 
if the Goverimient wants an adjourntnent, it is 
necessary for the Rouse to grant such a request. 
Thjs is what he said in the Press. He has also 
cited the days of Rajiv Gandhi. According to 
him, during the days of Rajiv Gandhi, when 
the Government was in majority, it could have 
done anything it wanted to do, but it did not 
do. He feels that the Presiding Officer is bound 
to obey when some Ministers want 
adjournment of the House. This is what he 
said. Now, we want "reliably to know whether 
he has made such a statement in the Press. If it 
is so, it tantamourits to contempt of the House. 
We feel sorry because he has want only made 
this statement. After becoming a Minister, he 
becfime a different person n]~ toftether. We 
would like the Chair ?pd thir House to take up 
this matter very seriously and. if necessarv, to 
admonish Mm. as it has been done during tlie 
period of !=harmaii when he was here. I was 
the leader of mv t>arfv at  that titrse  also.   T 
W!»« 

very much present when Shri K. K. Tewari 
made such a statement. He was brought here 
and admonished. This is the fittest case to 
admonish Mr. Jaipal Reddy and to see that such 
occurrences do not recur simply because some 
people happen to be Ministers. Just because 
they are Ministers- it should not be assumed 
that . they can utter anything against the House 
and such things cannot be allowed to recur. 

SHRI RAM JETHMALANI (Maharashtra): 
Madam may, I lodge my   respectful   prpiest-  
...   (Interrutions)... 

SHRI SURINDER KUMAR SIN-GLA: 
Madam, I want to say..... (Interruptions)…. 

SHRI RAM JETHMALANI: 
Madam, I want to lodge my respect 
ful  protest...   (Interruptions)… Madam, I want 
to have two minutes .... (Interruptions) ... Just 
because my limbs are not as powerful as those 
of others, and I don't make noise in the House, 
that does not mean that I should be heard last. 
Sojuetimes I should be given.  (Interruptions)... 

THE DEPPUTY CHAIRMAN: Mr. Ram 

Jethmalani, please speak. 

      SHRI RAM  JETHMALANI: 

Madam, while I associate myself with all that 
has been said by my learned colleagues here, 
my line of approach to this problem is slightly 
different. I am one of those who believe in the 
freedom of speech. I believe that the decisions 
of this House collectively taken as well as I he 
decisions of the Presiding Officers of this 
House are bound to public criticism, even by a 
Minister who is aesrieved by those decisions, 
right ly or wrongly. T co further that even if the 
criticism of the decisions of the House or the 
Presidin? Officers is somewhat intemoerafe. 
Wrong-headed or incorrect it is still covered 
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by the freedom of speech which is guaranteed 
to everybody under the Constitutioji. But 1 
draw a line some where. Tlie line is that in this 
report there is a clear insinuaion of collusion 
between tfie "Presi&ng Officer and the BJP 
who wanted to go ahead with the ousiness of 
the House This kind of insinuation of a disho-
nourable motivation in the conduct of the 
proceedings of the House is what 
distinguishes the freedom of speech from 
misuse of that freedom and brinjTs it within 
the law of contempt. Thg sovereignty of this 
House, the omnipotence of this Htouse, the 
right of this House to decide anything that it 
wants to decide within the four walls of this 
House, is unquestioned and he who 
maliciously attacks that right and wishes to 
derogate that right is guilty of conempt of this 
House. He is guilty of grosser contempt if he 
insinuates that there is a dishonourable motive 
in the shape of a collusion between the 
Presiding Officer and the House as a whole. It 
is not that I want Mr. Jaipal Reddy to be 
humiliated Or sent to jail Or committed or 
fined. But the motion of privilege provides an 
opportunity for settling questions of great 
constituuional importance and for setting 
questions which are important to the conduct 
of the future business of this House and/or, in 
general, conducive to the maintenance of the 
respectability and social acceptancii of this 
House as a governing body of this country. 
Therefore, I will respectfully beseech you to 
proceed, under the rules, give us the 
permission to raise this problem, as you have 
already done impliedly, and then proceed to 
take action under the rules. If sufficient 
number of Members want to support the mo-
tion, it sh(3uld be referred tn the Privileges 
Committee or the House as a whole should sit 
and decide it. This is a matter which you have 
to deside. 

Thank           you,        Madam       Deputy  
Chairman  

SHRI SURINDER KUMAR SIN-GLA: 
Madam, I differ from my colleague, Shri 
Jethmalaniji. There are limits to the freedom 
of speech. If you really want healthy traditions 
to be set up, then no one, who is part of the 
House, should criticise outside what happens 
in the House. If you say that it is the freedom 
of speech that a Minister has the right to 
condemn and criticise this House and the hon. 
Chairperson, then it would be setting up a bad 
precedent. I differ on this. There are limits to 
freedom of speech. 

Madam, the hon. Parliamentary Affairs 

Minister accused this House in the name of 

making clairfication, saying, "You don't 

know. You should have checked the facts". I 

wish she had checked the facts. 

SHRIMATI JAYANTHI NATA-RAJ AN: 

I didn't say it. 

SHRI SURINDER KUMAR SIN-GLA: 
Yes. It is on record, Madam. 
You said, " You should have checked the 
facts". Of course, we were not here. My point 
is that it is a serious offence. It is contempt of 
the House. My colleague. Shri Satish 
Agarwal, has already elaborated its legal 
implications. Whether it is the House that 
decides or it is you Madam, but we must 
really warn— I wouldn't say admonish—^Mr. 
S. Jaipal Reddy for issuing a statement 
condemning this House. This is a ierious 
matter. 

Madam, T would like to add further thart 
they have not been able to manage. The 
country has seen the disastrous functioning of 
the coalition. It is reflected everyday in this 
House that coalition is a dangerous experi-
ment. It cannot run the Government .... 
(Interruptions)…Why don't, you permit me to 
say? (Interruptions) Is it not a fact that they 
have failed to .mobilise-..? (Interruptions). 

That is why I am saying that it is disastrous. 
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SHRI SURINDER KUMAR  SINGLA: 
Why      are they       blaming the 
HtftSe? UiUerr.uptions) Madam, on eacti' and 
every issue, the coalition has functioned 
disastrously. That is why everyday we had this 
hilarious drama and we keep on watching. So 
jr. is a serious matter. You must really take 
action. It is in your wisdom to decide whether 
the House takes action or you take action or 
you allow the privilege issue that is pending 
with you. 

SHRI  GURUDAS  DAS  GUPTA West 
engal): Madam, on the question of the dignity 
of the House, on the question of the 
respectability of the Chair, oh the question of 
the traditions that we have been maintaining 
in the House, there can be no question of ?ny 
compromise. Whoever raay have done it, 
whoever may do it, be the a Minister or a 
Member belonging to BJP or the Left or the 
Congress, there is no question of compromise. 
The dignity of-'he House is our collective 
dignity and it is perhaps one of the most 'ala-
able treasures that we_have been able to bnild 
up over the years. 

 

I think. Madam, if the Government had 
been defeated on that day, it should have been 
taken sportingly, that it was a defeat because 
the Members were not there. There is no 
question of attributing any motive to anybody. 
The task of the Opposition is always to create 
a situation in whicTi the Government is 
harassed Isn't it? We had been in the Opposi-
tion and now the other people are in the 
Opposition. Nobody can take nway the right 
of the Oooosition to nut the Government in 
difficulty. It  a norraal ihhc, part'cularly when 
there is      an  Ordinance.       Therefore, the 
way in which the Press reports 

have    appeared, I    agree that     there   is 
reason  for       consternation,  anger     and. 
protest. There is reason. While saying so, 
Madam, I shall implore upon my   senior  
colleagues  and  Members of this House that 
we have put     on record our protest, let the 
notice be sent to the hon. Chairperson, let the 
Chairperson according to the normal law, 
according  to the normal tradi-I    tion, let the 
Privileges     Committee, I    take a view on 
that and then let us     have a decision.      This 
is one sub-I    mission   I  am   making.       
Secondly, I    another sijbm-ssion I am making    
is I    this. No person should be tried    I    
absentia.   He might have been pru   perly 
reported.  

SHRI  G.   SWAMINATHAN: Madam, his 

colleagues are to answer  it. . . (Interrutions).. 

SHRI GURUDAS DAS GUPTA: Madam, 
what is this? 

 SHRI NILOTPAL BASU (West Bengal): 
Let us hear him also.... (Interruptions). . . 

SHRI G. SWAMINATHAN: They should 
have asked him to be present in  the   House... 
(Interruptions) ... 

SHRI SURINDER KUMAR SlNGLA: The 
Parliamentary Affairs Minister should have 
informed him. 

SHRI G. SWAMINATHAN: The 
Government is to answer it. Madam, it is a 
question of privilege. We cannot ask the 
person to be present in the House. It has never 
happened. {Interruptions). . . 

THE   DEPUTY  CHAIRMAN:     I     have   

a Calling Attention in the waiting.  So, there is 

no point. ... (Interruptions). .. 

SHRI GURUDAS DAS GUPTA: Madam, 

you have allowed me to speak. Should T be 

interrupted by all of them? 
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THE DEPUTY CHAIRMAN: Mr Gurudas 

Das Gupta, see the matter is being raised. I 
will go through it. Your Calling Attention is 
thefe. I want to finish this matter. 

SHRI GUKUDAS DAS GUPTA: I know 
it, Madam. Madam, I would respectfully 
submit that Mr. Jaipal Reddy may have been 
properly quoted, may not have been pioperly 
quoted. ... {Interruptions)... 

SHRI TRILOKI NATH CHATLTR-

VEDIi He should have corrected it. 

..(Interruptions)... 

SHRI SURINDER KUMAR SIMCLA: He 

should have condemned it. …(In-

terruptions).. . 

SHRI TRILOKI NATH CHATUR-VEDI; 

He should have clarified what he said or 

what he did not say. .. (Interruptions)... 

THE DEPUTY CHAIRMAN: Let me 

finish this matter. 

SHRI GURUDAS DAS GUPTA: Madam, 
should I be interrupted like this? 
...{Interruptions)... Madam I am only saying 
that he may have been quoted properly, he 
may not have been quoted properly. 1 am 
cuie with you. I am only saying, let us call 
for an explanation from him, let us call him 
to the House and let the hon. Chairperson 
take a view on that and let the Privileges 
Committee take a view on that. That is my 
submission. 

THE DEPUTY CHAIRMAN: Shri 

Vayalar Ravi. He has also given notice. 

SHRI VAYALAR, RAVI: Madam, I 

would not take much time of the House 

"Because I agree with whatever Mr. Gurudas 

Das Gupta has said. This is not the first time 

when insinuations have been made against 

the Deputy Chairman. On an earlier 

occasion, the House was adjourned when the 

House Minister    was not 

present in the House. At tlaat time, theie was 
a big uproar in the House. Next day, some 
kind of insinuations appeared in the Press—1 
don't want to quote them here. Madam, the 
rules prescribe that the Deputy Chaieper-son 
sitting iu the Chair enjoys the same powers 
as that of the hon. Chairman. So, it is a 
contempt of the House. It is a contempt of 
the hon. Chairman. It is not merely a ques-
lion of some reports appearing in the Press. 
Here a senior Minister while talking to the 
Press has made insinuations against the 
Chair who took a decision as per the wish of 
the House. It has not occurred just once. 

It is a process which has started in the last 
few days. The Ministers of the Government 
are making this kind of whispering and even 
going to the Press for informal talks. The 
Minister himself knows that if he holds some 
formal talks, then he will be in trouble. So, 
this informal tali is a part of whispering 
camping. As has been rightly said by Shri 
Jathraa-laniji, this kind of whispering cam-
paign against the Chairperson amounts to a 
contempt of the House-I agi ee with Shri 
Gurudas Das Gupta when Re said that we 
should give a chance to Shri Jaipal Reddy 
and hear what he has to say in this regard. He 
has not denied the statement which appeared 
on 9th. He has not denied it sf> far. It means, 
he is approving of what was reported in the 
Press. It is a tacit approval of what has been 
reported in the Press, That is why all of us 
have raised this issue in the House. No denial 
has come from him so far. What I want to 
submit is. this is a matter of contempt of the 
House. Justice demands that we should give 
a hearing to Shri Jaipal Reddy. 

SHRI SURESH PACHOURT (Madhya 

Pradesh):      Madam...     ... (Interrup- 

tions)... 

THE DEPUTY CHAIRMAN; Shri 

Hansraj Bhardwaj. We have to finish it 

quickly. 
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SHRI HANSRAJ BHARDWAJ 

(Madhya   Pradesh):   Madam,   let  me make 
it very clear that article 105(1) controls the 
freedom of speech within the House. The first 
part of article  105 starts with this.   "Subject 
to the provisions of this    Constitution and to 
the rules and standing orders etc., they 
control." Now, the dignity of this House,  the 
strengh    of this House  is reflected  in  all  the 
Members. T am anguished for this reasoii that 
any hon. Minister or a Member, if he tries to 
ridicule the whole system by attacking the 
CKafr  'OT the decisions of the chair,    it    will    
be difficult  to  run  this House because you   
are   the      custodian   and   you   are I he 
strength of this    House. Otherwise, this 
House will not run. So, we are not doing any 
injustice to any hon. Minister oi a Member. 
We   are expressing our  anguish  against our 
own colleague but he must give an 
explanation to the House under what 
circumstances he, being such an experienced   
person,      uttered    these words.  The system  
is under attack. The   Parliamentary  system   
is  under attack and the Government's    inter-
vention is not necessary. It is in his private 
capacity as a Minister of so and so. We are 
as^ng him to reply to the charges of gross 
contempt of I he House and the Government 
will be only  aggravating  the contempt if if 
tries to defend it. It is always resolved by the 
House. So, I would request   that   proceedings  
t>e   initiated after satisfying     the Housed I 
agree that prima facie this is a  gross contempt 
of this House. There sliould be no controversy 
and the entire House should respond on this 
occasion. We did so in   the case of K.K.  
Tiwari case- What is  the     difficulty    now? 
Thank you. Madam. 
THE DEPUTY CHAIRMAN; Everybody 

h.m spoken. I do not think there is any need to 
go on saying the same t'lJng. There is no 
difference of opinion oi^  this. 
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Mrs. Heptulla apparently interpreting the 
sense of the House as the will of the 
majority. 
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SHRl M. A. BABY (Kerala): Thank you. 
Madam. I do not take much time because most 
of the relevant point have been mentioned on 
this issue. I feel that it is a fi-at tase to be 
referred to the Privileges Committee. Having 
stated so,, I would also' like . to remind the 
Members of this House that we never had a 
tradition of questioning the ruling of the Chair 
outside the House. There were instances wlien 
we had very strong feelings on a ruling given 
by the Chair based on the wisdom of the Chair. 
When we disagreed with that we used to raise 
it on the floor of the House. That is the 
privilege and right of the Members but going 
by the newspaper reports, it appears that this is 
not an inference gathered by the journalist. The 
journalist has been briefed. Unless it is stated 
that no such briefing has been made by the 
alleged MiTiister or othere, we have to take 
this newspaper report as correct. Madam, I 
would also like to recall that T had a ver-y 
painful experience of being in the Chair and T 
had to cast my vote because there waS'-a 
situation where the casting-vote had to Fe 
exercised. T exercised my casting-vote v^hieh 
led to the defeat ofthc Ciovernnient motion. 
Even at that point of time, no political party 
leader or the Press criticised the ruling given 
by the Chair. I am not here to defend thai 
decision. 1 do not want to go into the merits of 
that case. Madam, 1 would like to take half a 
minute to say sometiiing about this particular 
issue. Whenever we decide whether the House 
should continue or not, it is not the arbit-of the 
Chair.    We al- 
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ways try to assess, the Presiding Officer 
always tries to assess the mood of the House 
and then only a view is taken which is 
generally accepted. Any decision of the Chair 
would be favourable to some and not favour-
able to some. There would be rare occasions 
vshen all sides of the House would be 
expressing tlie same viev.'-Therefore, even 
when I analyse the merits of this particular 
decision laken by t^e Chair. I do not hold a-
nylhing against 'his decision taken by tHe 
Cliair. Now, other points have been raised by 
my hon. coUe-gues. 1 feel that it is very 
unfortunate that this House had to discuss 
such a matter- I feel rather than prolonging 
this debate here, the matter can be referred to 
the Privileges Committee, and let- a view 
may be taken by the Privileges Committee-
Thank you very much, Madam. 

THE DEPUTY  CHAIRMAN; 

we close this matter now? 

. ..(Interruptions)-. . 

Shall 
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 ŚΈ ¬ ¡  ̄  ¢ ¬ ÑΈ ® Ĺυ őΎ ¢  ̄  Ä ¢ ›Ό  ¢ ŗΌ  Ñ ¬ Śŵφ ÑΎ Þ ¢ ŗΌ ›ω

 » Ń˙ А ŚΈ ¬ ¡  śũ∆ ¢  śˆ  ¼ ĶűΨ ¢ ø ι  ¢ ŗΌ  śˆ  » Ń˙ А

 з ̄  Ķƒ ЙΉ ÑΎ ŕųź· ø›Ό  śƒ  Ń΅  ̄  ŀ΅ ŔΌ А ŇǼÞ  ι  ¢ ŗΌ  śˆ

 І ĶǼ  ŚŹųź· ›ω ›Έ з ̄  Ķƒ Ê ↓ŷŶź· ̄  Ķ А  Â ĶŢˆ Ä ŀŷΌ

  śΏ  ĶǼ А Ј ¢ Ä ̄  ̄  ĶΟ ķˆ ĶŷΈ Ј ŗ΅  śŻŵź΅ ³ ¢ ø śŻΕ Ķǽ Ñ΅  Ķƒ

 ÑΎ ø śŷΒ ÑΉ ŇγΎ Łźũά Ń  ĶΟ Ŕũ΄ Śũ΅  ›Έ œŠŲΰũΈ  Í ̄  ĶŶΌ

  ø ι  ĶŷŸ΅ ŚΌ  Ķŷƒ ¢ » Ń¯  śŹΜΈ ø ĶΡ ŗΌ ½ ĶΉ Ńŭǿ  ĹΎ Ķω  

THE DEPUTY CHAIRMAN; Now, the 

Calling Attention .. (.Interruptions)…  

SHRT TRILOKI NATH CHATUR-

VEDI: Madam, I crave  your    indul- 

gence    for    a minute.  …(Interruptions)... 

THE DEPUTY CHAIRMAN; I will look 
into the papers. …(Interruptions) … 

SHRI NILOTPAL BASU: Madam, I want 
to raise a very serious issue. The Finance 
Minister is here. I just want to draw the 
attention ol the House.   ... (Interruptions) 

…. 

SHRI G. SW.'UIINATHAN: Madam, 
Vvhat is your decision with regard to 

referring this matter to the Pre-vileges 
Committee? .. (Interruptions)-.  

THE DEPUTY CHAIRMAN: I cannot 
give a decision immediately. ... 
(Interruptions).. .1 was not here. I have not 
seen those newspapers ytX--. .(Interruptions)  

. 1 came only last night. I was away in 
Calcutta. ... {Interruptions) -.. Chavanji 
wants to say something.   … (Interruptions) 

SHRI S. B. CHAVAN (Maharashtra): 
Madam, 1 think it is almost for 40 minutes or 
so that matter is being discussed. I do not 
konw Mr. Jaipal Reddy about whom it has 
been alleged that he seems to have said this 
kind of a thing should have been sent for. --
.(.Interruptions)--- If he had been present in 
the House, then he could have explained the 
position ... (Interruptions) … 

SHRIMATI JAYANTHl NATARA-3AN: 
He is not in town. --(Interruptions)--. He is 
not in town. He is away in Hyderabad,  
(Interruptions).. 

SHRI S. B. CHAVAN; Then, of 

course, vve carmot help it................... (Inter-

ruptions)  .. 

Since all the leaders of the political parties 
have spoken, it should not appear as if the 
Congress Party Leader is riot saying 
something . . . (Interruptions) - .. That is why 
I have to say that this is a At case for breach 
of privilege.  And it deserves 
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THE DEPUTY CHAIRMAN not 
here at the moment. (Interruptions)  

SHRI. S. B. CHAVAN; Madam,  

Mr,. Reddy iias come. He is here  

…(Interrtions)….  

SHRI G. SWAMINATHAN: Madam, why 

has false information been given?... 

(.Interruptions)... I do not know... 

(Interruptions) … Madam, I do not know, 

why wrong information has been given by 

the hon. Minister ... (interruptions)... She 

gave wrong information.. .(interrup-tions)... 

SHRIMATI    JAYANTHI     NATARA. 
JAN;^ Madam, he has come from Hyderabad 
... (Interruptions)... He has come here 
straight from the AIX-port- (interruptions) … 

There is a limit to intolerance also …(inter-

ruptions) ... 

SHRI SB. CHAVAN: I think, this is very 
appropriate since Mr.  Jaipal Reddy is present 
in the House. We are very keen to find out the 
facts. It is alleged that you seem to have 
committeed a breach of privilege and contempt 
of the House by    stating something, 
informally, to the press-Everybody    seems to 
be    wondering that how such a seasoned 
Member of this House who was previously   
very keen to raise all these issues when he was 
on this side—now.  that role is being played by 
use-could do it we are .is'^ifig you,    whether    
you have stated    something    either formally 
or informally    to the    press against the  
Presiding Officer   which amounts to breach of 
privilege and contempt of the House. In fact, 
you have to tell us what the facts     are and on 
that will depend the decision of the Chair. 

THE  MINISTER    OF   INFORMATION 

AND' BROADCASTING <'SHRI S. JAIPAL 

REDDY): >fedam, T atn just comi'n? from 

Hyderabad. T do not kno'A' wha^ has b'fen 

eoing on. Ap-' nar^ntlv. T am told, if is in 

regard to q ''rTvilese motion that h3s been 

tabled ,ig.'>in.'it me.,  (inferrupfions).:. 

SHRI S. JAIPAL REDDY; But they all 
relate to one thing. Unless I see the notice, I 
will not be able to give any impromptu 
reaction. You will kindly appreciate that I 
have not been a beneficiary to the discussion 
that has been going on it in the House. 

SHRI s. B. CHAVAN: Just one minute. In 
fact, T do not think that any hon. Member of 
this House is interested in prolonging thi.s 
kind of discussion or insisting that the matter 
should be referred to the Privileges 
Committee. But if Mr. Jaipal Reddy wanted 
to see the contents of the notice which has 
been given, of course, in two minutes h" can 
see that ... (interruptions) … But if you are 
going to take ... (interruptions). .. 

PROF, VIJAY KUMAR MALHO-TRA; 
Madam, yesterday and the day feefore where 
holidays. Mr. Reddy would have read the 
Pioneer of Friday or Saturday or the Asian 

Age of Satuitlay. He is the Information 
Minister. He must have read all the 
newspapers .. . (interruptions)... 

SHRI S. JAIPAL REDDY:   Madam Let me 
state categorically that T have not been any 
room either Pioneer or in the Asian Age 

which they are referring to. T went to 
Hyderabad. I was in Delhi on Saturday, but I 
did not happen to see these news items. 
These news items were not brought to my 
notice. Therefore, you cannot, in all fairness 
expect. me to ract ip an off-hnnd fashion to 
senior people like S. T). Chavati nnd all 
other hon. Member I cannot   react on    
extemporanous fa,shion... (interruptions)... 

THE DEPUTY CHAIRMAN; We will 
taVe it to the Priviles  Committee-Let   the  
Commifep     decide    (interruptions)     The     
Committee    will^ decide. …(interruptions)

[RAJYA SABHA]    Of Privilege        316 

He is THE  DEPUTY    CHAIRMAN:    Several 
 of them.      
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SHRI TRILOKI NATH CHATUR-
VEDI): Madam, I seek your indulgence ... 
(interruptions)... 

THE DEPUTY CHAIRMAN; Now, what 

is youF problem? …(interruptions)... W'e 

have got a calling attention. 

SHRI NILOTPAL BASU: Madam, I 

know but this is a very special issue. 

...(interruptions)-.. The hon. Finance 

Minister is here and I wanted to bring it to 

his      notice a matter which  relates  to … 

(interriiptions)... 

THE DEPUTY CHAIRMAN: What is 

that? We have to take up the calling 

attention. Let us have the callin? attention. I 

request Mr. Gurudas Das Gupta to state …. 

(interrup-iions)… 

SHRI NILOTPAL BASIf- MaJ.Mn all   
the  Directors   of  …(Interruptions)….  

THE DEPUTY CHAIRMAN: That is 

some other matter. 

SHRI NILOTPAL BASU; Madam, a!! the 
Directors of Ansa! Group are absconding. By 
violating the guidelines issued by the R.BT., 
the Pnnjab National Ban's is going to give 
Rs. 40 crores as loan to the Ansal Group 
without any security. I would like to bring 
this to the attention of tiie House and I would 
like the hon. Finance Minister to look into 
the matter. Tomorrow the transaction is 
going to tnke placi-. Therefore, I seek your 
indulgence. That is why I would li'ce to driw 
the attention of the House. 

SHRI SURINDER KUMAR SINGLA: 

Madam. I would say that mentionins of 

individual companies in this session of 

Parliament is not really  n good practice, and 

particular ularly when 
 

you do not have fhf' facfs. T hive bfen 
supplied facts that this .group of comnanics. 
about which V.T arc talkins;. may be 
absconding in nnothev case, but it has been 
functioning with its bank for the last  
…(Interruptions)… 

my point was ... (Interruptions) ... Ihis is what 
Mr. Basu had raised. (Iiiiermptions)... This is 
what had said in the beginning, Mr. Kumar. It  
should not have been discussed in this session 
of Parliament .. .(Interruptions) . . But, I am 
saying ft is a Government account. It is not an 
MP's account. He Is asking for some loan to 
be released tomorrow. I can icll you I have got 
information that the security is not Rs. 40 
crores, ic is Rs. 80 crores. Today it will be Rs, 
100 crores. . . (Interruptions). . . Madam, it is 
a widened issue. They want policing of all 
financial institu-I ions …(Interruptions)... I 
would like the hon. Finance Minister to say 3 
few words on this matter after vari-fying from 
the Reserve Bank of India, so that the 
company's reputation is not destroyed, the 
way in which he is attempting to do it. 

RE.- THE   STATEtlENT OF TflE 

MINISTRY OF    HOME AFFAIRS 

FN   CASE   ABOUT  SANJOY 

GHOSH 

SHRI TRILOKI NATH CHATURVE-DI 
(Uttar Pradesh): Madam, i seek your 
indulgence for a minute because yrui will 
recall that I had'raised the cins o- Sanjoy 
Ghosh ifirst. Subsequently, it was raised by 
Mr. Dasgupta, Mr. Malkani, Mr. Malhotra 
and others. The day I ra5«'ecl it, we were not 
sure of the facts, and the hon. Home 
Minister, who w-s present here said that the 
Government was desperately looking into the 
matter and later on when they are in 
possession r' full facts, we will be informed. 
Unfortu.nately, I find that a very casual and 
lackadaisical statement h;is been made, 
which looks like an nfterthou.sht issued by 
the Ministry of Homo Affairs. There is no 
full fledged statement giving the facts of the 
case, as to what the Assam Government did, 
what the various intelligence agencies did, 
what the earlier instructions of the Ministn' of 
Home 


